159 Written Answers

ﬁélmﬁﬂﬁ?ﬁﬂ
o &, I

(7r) afe &, ar qEwdEr SR
T 27

g F Haeg § T9F wat
A Mg dAww § wew waEr (o
QRoTHe SFw) : (F) ¥ (7)
g faum F9=68  371(2) &
Hatg  AUATET, fawd, FEU AR
Y WgaE ¥ far w8
fsq F@ F AU AGOT TR
g WS MU NEdTEl O SWAT AT
giurfor ggeAl wfew Pafaer gfe-
FO T TS ¥ oo O ¥ aw
g oftw A fHar smeem

Expenditure on forces in Punjab and
Y and K

1029. DR. YELAMANCHILI SIVAII:
Will the Minister of HOME AFFAIRS
be pleased to state the expenditure in-
curred by Government on deployment of
Para Military Forces in Punjab and
Kashmir since 1980?

THE MINISTER OF STATE IN THE

MINISTRY OF PARLIAMENTARY.

AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. TJTACOB):
The information is being collected and
will be placed on the Table of the
House.
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Amendmen¢ to official Secrets Act

1031. KUMART CHANDRIKA PREM-
JI KENJA: Will the Minister of HOMT
AFFAIRS be pleased to state;

(a) whether Government’s attention
has been drawn to the mews item which
appeared in the “Times of India’ dated
the 2nd February, 1992 regarding amend-
ment to the Official Secrets Act for pro-
viding full information to the journalists;
and

(b) if so, what is Government’s reac-
tion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB):
(a) Yes, Madam.

(b) Inter-Ministerial Task Force was
set up to go into the entire question
regarding Right to Information etc., which
has since submitted its Report. TYtg re-
commendations reflect on the one Band,
the need for a more purposeful informa-
tion dissemination system, and om the
other, a close and comprehensive look
on the issues relating to security classifi-
cation and privacy. In view of the im-
portance and complexity of the subiect,
formulation of definite views om the
issues involved in the matter, inchsding
amendments to Official Secrets Act, 1923,
would necessarily take time.



